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An Act further to amend the Provincial Insolvency Act, 
1920, for a certain purpose. 

w- REREAS it is expedient further to amend the Provincial 
v 01 1920. Insol~ency Act, 1920, for the purpose hereinafter appear- 

ing; It is hereby ennoted as follows :- 

1. This Act may be called the Provinoial Insolvency (Amend- Short title. 

ment) Aot, 1935. 

V of 1920. 2. I n  seotion 39 of the Provitlcial insolvency Act, 1920,- 
Amendment of sectlon 39, 
Act Y of 1920. (a) the words "the Court shall frame a schedule in 

accordance with the provisions of section 33," shall 
be omit.ted ; and 

( b )  for the words "entered in the said schedule so far as 
relates to any debts entered thereinJJ the words "so 
far as relates to any debt due to them from the debtor 
and provable under this Act" shall be substituted. 
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